
BY C MCULAT ION 

CENT L ADMINISTRATIVE TR I BUNA L, 
A LLAHA BAD 17.F.-,NCH 

A LLAHA 

Dated : Allahabad this the ...t. air of 	.1996. 

  

   

CORM : Hon .Mr S . T)a s Gupta, Member—A 
Hon Mr. T.L. Verma. Member—J 

REVIE APPLICATION NO. 111 of 1995. 
on behalf of 

1, Se 
2. D• 

Ag 

for Supdt. of Post Off ices,Aqra-1. 
ector, Postal Services,C/o. Post Master General, 
a. 

3. Ch. irman, Postal Services, Board, 
Po tal Diredthorate, 
Ne Delhi-1. 

4. Un on of India through Secretary, 
Mi istry of Communication, 
Ne Delhi. 

Versus 

Krish a Murari Gupta , s /o. late Sri 
Chhittar Mal, Postal Assistant, Aqra Fort, 
H.C. A ra-3. 

...Applicant/respond nts. 

in 

ORIGINAL  APPLICATION  NO. 731 of 193 

....Resp ndents/ 
Applicants. 

Kt ishn Murari Gupta, Sic) late Sri Chhitta 
Postal Assistant, Aqra Fort, 
H .C. A ra-3. 

...Applicant 

Versus 

1. Sen for Supdt. of Pbst Offices, 
Aqr. —1. 

2. Dir ctor, Postal Services, 
C/o Post Master General, Agra. 

Cha rman, Postal ServicesEoard, 
Pos ial Directorate, 
New De lh 1-1. 

4. Un i• n of India thr(trh the 
Sec etary, Ministr of Communication, 
New Delhi. 

....Respond nts. 

Mal, 

• • • 



to lower 

time —bo 

retrospe 

Selection Gra 

nd promotion 

tivelyfrom 30 

e in accordance with one time title 

: cale and to implement he same 

11.1983 with arrears o pay and 

ing a further direction to 

o Higher Selection Gra 

'ith all consemential 

y etc. 

e, with 

enef its, 

  

V 

   

  

    

    

ORDE 

( By Mom. Mr. T.L.Verma,J.M) 

This applicatio?, has been filed for review of 

order dated 4.8.1995 passed in 0.A.No.731 of 1993. 

1.A. was filed for issuing a 

direction  to the respo ide.nts to 4-;atethe per iod of 

suspensiOn of the appl! ant from 30.9.72 to 11.8.1988 

as on duty for all purr•ses, including grant of pay etc. 

and to open the sealed cover containing the recommenlati 

—on of the D.P.C. regaiding promotion of the applicant P 
i 

allowanc7s and for iss 

promote the applicant 

effect from 1.10.1991 

including arrears of p 

3. 	The aforesa 

is, f 0 1 lowin directions.: 

O.A. was disposed of with the 

"We are, however, 
because the applic 
to that effect. 
it appropriate to 
the following dirz.• 

nable to pass such an order 
nt has not claimed any relief 
that as it may, we consider 
ispose of this application with 
tions 

2. 	The aforesaid 

(1) The responden 
disciplinary  in -u 
date of communica 
the same shall st 
be entitled to al 
proceeding was p 

(2) In case the d 
to a conclusion, 
the applicant is 
aqa nst him, he s 
all wances for th 
the subsistance a 

are directed to dispose of the 
y within three months from the 
on of th is order, failing which 
d ruashed an the applicant shall 
service benefits as if no 
inq against him. 

ciplinary proceeding is brought 
per direction given above, and t 

solved of the charges framed 
11 be entitled to full pay and 
period of his suspension minus 
owance already paid. 
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(3) The recommsndatio 
should be opened and 
be give promotion if 
with of ect from the 
promote• with all con 
arrears of pay. HQ sh 
to next higher grade 
record •vailable, if 
of his uperannuation 
be gkre the said pro 
In case .assing of so 
for wrong promotion t 
shall be entitled to 
higher gi ade, so as t 
the bas's thereof."  

of the D. P. C.(Sealed 
cted upon. The applican 
so recommended by the 
ate h is next junior has 
eruential benefits, inc 
11 also be considered f 
✓ the D.P.C. on the bas 
e is so entitled before 
i.e. on 1.1.1995. He sh 
otion with retrospectiv 
e an examination he ess 
en in that case the app 
otional fixation of pay 
entitle him to termina 

cover) 
shall 

.P.0 • 
peen 

lud ing 
r promotion 

is of the 
the date 
11 
effect. 

ntial 
licant 
in the next 
benef it on 

4. 

order da 

in the r 

for rev i 

neither 

ev idence 

wa s not 

at the t 

icor that 

e have peruse 

ed 4.8.1995 s 

view applicat 

w of the ord _ 

nd icates that 

wh ich after 

ith in the kno'  

ne when the c 

istake or err 

the review application and the 

ught to be reviewed. The petitioner 

ion has failed to make out any case 

in as much as the petition 

at new and important ma 

exerc ise of due delige 

ledge or could not be 

se was argued, has bee 

✓ Apparent on the fact 

record h s been found •ustif ying interference 

order in exert ise of review jurisdiction. 

5. 	In view of the above, we find no mer it in th is 

ter or 

ce 

rod uc ed 

discovered 

of the 

with the 

review application and 

MEMBER (J) 

the same is dismissed . 

MEMBER (A, ) 

(Fandey 


